BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)
& HON’BLE MR JUSTICE SR SEN
Crl. Appeal No. 1 of 2014

10.11.2014

Heard learned counsel for parties.

As the time is over, list this case on 17.11.2014.

JUDGE CHIEF JUSTICE
(ACTING)

V Lyndem



BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)
& HON’BLE MR JUSTICE SR SEN
MC(WPC) No. 310 of 2013
MC(WPC) No. 360 of 2013 in
WP(C) No. 203 of 2013

10.11.2014

In the light of the order passed in WP(C) No. 203 of
2013, these Misc. Cases also stand disposed of.

JUDGE CHIEF JUSTICE
(ACTING)

V Lyndem



BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)
& HON’BLE MR JUSTICE SR SEN
WA No. 37 of 2014

10.11.2014

Mr. R Gurung, learned State counsel prays for and is
granted 1(one) week’s time to file affidavit of service of notice.

Listiton 17.11.2014.

JUDGE CHIEF JUSTICE
(ACTING)

V Lyndem



BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)
& HON’BLE MR JUSTICE SR SEN
WA No. 38 of 2014

10.11.2014

Heard learned counsel for the parties and perused the
records.

However, at the end, looking to the disputed nature of
facts involved in this case which may require scrutiny of evidence
etc, Mr. HS Thangkhiew, learned senior counsel, assisted by Mr. N
Mozika, learned counsel for the respondents, submits that, he
may be allowed to withdraw the writ petition (WP(C) No. 21 of
2013).

We allow the prayer and permit the writ petition to be
withdrawn. However, it would be open for the parties to seek
alternative remedy, if any before appropriate forum.

In view of the prayer for withdrawal of writ petition,
the relief(s), if any, granted vide the impugned Judgment & Order
dated 06.05.2014 passed therein would not survive. Hence, it is
set aside. In the circumstances, learned counsel for the appellant
does not want to press the writ appeal. It is thus dismissed as not

pressed.

JUDGE CHIEF JUSTICE
(ACTING)

V Lyndem



V Lyndem



BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)
& HON’BLE MR JUSTICE SR SEN
WA No. 50 of 2014

10.11.2014

Learned counsel for petitioner prays for and is
granted 1(one) week’s time on the ground that Mr. AH Hazarika,
learned counsel is in personal difficulties.

Listiton 17.11.2014.

JUDGE CHIEF JUSTICE
(ACTING)

V Lyndem



BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)
& HON’BLE MR JUSTICE SR SEN
WA No. 52 of 2013

10.11.2014
Mr. SC Shyam, learned senior counsel for Union of
India prays for and is granted 1(one) week’s time to produce the

file of the review committee proceedings regarding the grant of

extension of service in order to find out the special reasons, if any,

recorded for denying the extension.

List this matter on 17.11.2014.

JUDGE CHIEF JUSTICE
(ACTING)

V Lyndem



BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)
& HON’BLE MR JUSTICE SR SEN
WA No. 52 of 2014

10.11.2014

Mr. SC Shyam, learned senior counsel appears for
Union of India.

No one is present for respondent.

In the interest of justice, the matter is passed over for

the day. List on 17.11.2014.

JUDGE CHIEF JUSTICE
(ACTING)

V Lyndem



BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)
& HON’BLE MR JUSTICE SR SEN
WA No. 48 of 2014

10.11.2014

Mr. SC Shyam, learned senior counsel prays for and
is granted 10(ten) days’ time to produce the records ‘relating to
assessment of Respondent in low medical category’ by the medical
board whereupon he was discharged from service.

List this case on 20.11.2014.

JUDGE CHIEF JUSTICE
(ACTING)

V Lyndem



V Lyndem



BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)
& HON’BLE MR JUSTICE SR SEN
WP(C) No. 80 of 2014

10.11.2014

Mr. MF Qureshi, learned counsel for respondents
prays for and is granted 10(ten) days’ time to produce the articles
of association, and the rules concerning the constitution of
respondent association to find out as to whether the association
has authority to contest the case on behalf of its members.

List this case on 20.11.2014.

JUDGE CHIEF JUSTICE
(ACTING)

V Lyndem



BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)
& HON’BLE MR JUSTICE SR SEN
WP(C) No. 203 of 2013
WP(C) No. 247 of 2013
WP(C) No. 204 of 2013
WP(C) No. 264 of 2013

10.11.2014

Heard learned counsel for parties.

At the very outset it is stated at the Bar that as the
transportation of coal has come to a standstill, as of today, the
cause of action does not survive.

Learned counsel for petitioners thus want to withdraw
these writ petitions with liberty to file afresh as and when the
cause of action would again arise.

These writ petitions are, thus, dismissed as
withdrawn in terms of submissions at the Bar with liberty to file

afresh as and when cause of action would again arise.

JUDGE CHIEF JUSTICE
(ACTING)

V Lyndem






BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)
& HON’BLE MR JUSTICE SR SEN
WP(C) No. 385 of 2013

10.11.2014

As requested by learned counsel for parties, list this
matter on 21.11.2014 along with WP(C) No. 16 of 2014, WP(C) No.
17 of 2014, WP(C) No. 18 of 2014, WP(C) No. 19 of 2014, WP(C)
No. 20 of 2014, WP (C) No. 94 of 2013 and WP (C) No. 117 of
2013.

JUDGE CHIEF JUSTICE
(ACTING)

V Lyndem



BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)
& HON’BLE MR JUSTICE SR SEN
WP(C) No. 386 of 2013

10.11.2014

As per request by learned counsel for parties, let this
matter be listed on 21.11.2014 along with WP(C) No. 16 of 2014,
WP(C) No. 17 of 2014, WP(C) No. 18 of 2014, WP(C) No. 19 of
2014, WP(C) No. 20 of 2014, WP (C) No. 94 of 2013 and WP (C) No.
117 of 2013.

JUDGE CHIEF JUSTICE
(ACTING)

V Lyndem



BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)
& HON’BLE MR JUSTICE SR SEN
WP(C) No. 387 of 2013

10.11.2014

As per request by learned counsel for parties, let this
matter be listed on 21.11.2014 along with WP(C) No. 16 of 2014,
WP(C) No. 17 of 2014, WP(C) No. 18 of 2014, WP(C) No. 19 of
2014, WP(C) No. 20 of 2014, WP (C) No. 94 of 2013 and WP (C) No.
117 of 2013.

JUDGE CHIEF JUSTICE
(ACTING)

V Lyndem



BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)
& HON’BLE MR JUSTICE SR SEN
WP(C) No. 388 of 2013

10.11.2014

As per request by learned counsel for parties, let this
matter be listed on 21.11.2014 along with WP(C) No. 16 of 2014,
WP(C) No. 17 of 2014, WP(C) No. 18 of 2014, WP(C) No. 19 of
2014, WP(C) No. 20 of 2014, WP (C) No. 94 of 2013 and WP (C) No.
117 of 2013.

JUDGE CHIEF JUSTICE
(ACTING)

V Lyndem



BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)
& HON’BLE MR JUSTICE SR SEN
MC(WPC) No. 282 of 2013 in
WP(C) No. 247 of 2013

10.11.2014

In the light of the order passed in WP(C) No. 247 of
2013, this Misc. Case also stand disposed of.

JUDGE CHIEF JUSTICE
(ACTING)

V Lyndem



